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I? THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BEWCH

“ AT HYDERABAD

ok k
O.A.247/27, Dt.ef Decisien : 24-2-3%. |
ABelaram .. Asplicant.
Ve

1. The Urien ef Indéiz rep. by
The Secretary, Gevt., «f India,
Dewt, ot Pests, Ex. Officie
Directer General, Dewt, ¢f Fests,
New Delhi.

2. The Chief Festmaster Genersl,
A.F,.Pestal Cirele, Hyéderakaad. .+ Reseendents.

Ceunsel fer the zeplicant : Mr.K.S.R.Anjansyulu

Ceungel for the resperdents :{ Mr.B.N.Sharma, Sr.CGSC.
CCORAM ¢ -

THE HON'SLE SHRI A.RAUCARAJAN : MEMBER (ADMN.)

THE HCN'BLE SHRI B.S.JAI FARAMESEWAR : MoMBEDR (JUDL.)
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ORAL CRDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)|}

|
|
Hegre Mr.D.Subramanyam fer Mr.K.S.R.Anjapeyulu, '

|

learned ceunsel for the aeplicart and Mr.B.N.Sharma, learaed w
|

ceupnsel fer the resznendents, :
2. The awplicant hereip while weérkine a% Assistamt !

i
|
Pestmacster General in the office of the Chiaf Pestmaster General,i|

Hyderaksd precesded on leave uste DmlwBE. By erder Ne.7/18/78- d|

Diec.I/Ve.IIl dateé 24-12-85 he vas remeved frem serviee. Since

the awplicant was en legve the sunishmernt ef remeval frem

sorvice was imwlemented w,e.f., 3-1-B6. Hewever, the s3id

& \
punighment came te be set aside by this Trikupal Qgsericr datad \
—

12-2-8B, Afterwsrdés the asplicant was placed uméér deecmed

53

useensien w.2.f., 3-1-~86 till the date eof his retirement i.e.,

ti.. 31-10-27.

3. The‘Racommemdati@n ef the IV Pay Cemmissien was
imelemanted w.,eo,.f,, 1-1-86. The erievance ef the apelicant is
thet the subsistznce allewance fer the weried frem 3~1-85 tae
31-1C-87 was calculated on the mgsis of his earlier ®ay as wer
IIT Pay Cemmissien scales ef pay. Further his= say was ret
fixed a2 ep 1~1-26 am per the IV Fav Cemmission Scales ef pay.
Op that basis his w»ensier has te we givenr whex he superarnuatee
en 31-10-87.

4, The gpelicant submitted his representatien dated
12-2-87 (Annexure-5 te the CA), The amplicant has queted his
prevéeus representatieng startiee from ,4-8-%2 te 6-8-23,

S. The applicanrt has filed thias OA te call fer the

recerdés relatine te thes matter ane te deaclare the rejectiern of

the reguest ef the applicant te refix his way in the revised
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»ay fcales w,=.f., 1-1-86 znd te revis= the suksistancs
alldwance fer the peried frem 3-1-26 te 21-10-87 ané gensequently
revise hig penriensry eepnefits cemmunicated »y the CPMG vide
his letter wearine Ne .AC/Penr/3-2/%0-%1 dated 20-10-°2 as
arbitrary, illezal and untengble ard te set sside the éigﬁz'
He further prays that the resjaniemts may be ﬁixn&k#in directed

—

te refix the way ef the applicant with reference te the
IVth Fay cemmissien Recenmepdatien w.e.f., 1-1-86 and te revise
the subksistance alloewance paid fer the perisd frem 3-1-86 te
231-10-"7 ané alse revise his %ensi@maryrand retirgl benpefits
wre. 5., 1-11-27,
€. The representation ef the apwlicant dated 24-8-92
has keen replied by the srder Ne,AC/Fer/3-2/90-92 dates 20-10-%2.
1t is stoted in the rewly that as mer the‘prﬁvisisns centainaﬁ}n
Directerate letter Ne,l=-15/87-PAF dated 24-10-88, there 1s ne
?r@visien for fixatiesn #f hie may with referencs te the 1Vth
FPay Cemmigsian Repert, He has submitted 5 represertation
=ubsegueant ts 24-8-92 statine that the reply fiven 85 aet in
eréer ané the letter of the Directerate dated 24-10-82 is anrt
applicable te him. The letter dzted 24-10-22 is enclesed &s
Appaxurea-ITI te the CA, Fer this he relies en the Apex Court
judeement reserted in AIR 1963 SC 627 (Kemcharé Ve, UCI),
1988 (10) ATC 20% (Rehitashwa Xumar Ve. State of Rajasthan) ard
1824 (22) ATC 671 (B.P.Lakshmenan Vs. UOT & “nether). The
;pplicant sulemitted that he will 3e satisfied if his represen-

tstier »retestine seainst the dismissal ef his case vide letter

dated 20~10-%2 ig given censiderine the apeve citatiem.
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Ip view ef the absve submissiesn,®& the responéentgl
are diregtédx te dismace of hig latest repregentatiern sated \
12-2-%7 (Annexur=s-5) censidering the cententien raiseé in that\

| , | ST |
renresentatien a3 well »g the centerntien raised ir this 0A

takine sue nete of tha.juégemﬁnts referred te akeve within a \i
meried of 2 merths frem the d&ate of r=ceipt ef a cewy of this \|
srder. ' | .

8;

The CA jsg dicpeted ¢f., Ne cecte,
B

o

(%, RANGARAJAN) \
MEMBER (ADMN, )

: ¥ |
Dated : ‘he adth Hee. 1599, \! | |
TDictated ir the Cpen Csurt) N 1 \
. ‘ . : —_
- apr . : 26 A

N |
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